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'THE INDUSTRIAL DISPUTES -
(HARYANA AMENDMENT)ACT, 1976

{Harvanga Art No. 30 of 1976)

(Received the assent of the President of India on the 10th August.
1976, and [first published Jor general information in the IHaryana
Govermment Gazette (Extraordinary), Legislative Supplement Pari 1 of
12th August, 1976).

AN
ACT

to amend the Industrial Disputes Act, 1947, in its application te the
State of Haryara.

BBE it enacted by the Legislature of the State of Haryana in the Twenty-
seventh Year of the Republic of India as foliows: —

1. ThisAct maybe called the Industrial Disputes (HaryanaAmendricnt)  Shost title.
Act, 1976.

2. In snb-section (3) of section 7 of the Industrial Disputes Act, 1947 Amendment of

(hereinafter referred 10 as the principal Act),— section 7 of
Central Act 14

(1) forclause(b), the fallowing clause shall he substituted, namely:— of 1947.

“(b) he 1s quah fied for appointment as, is, or has been, a District
Judge oran Addihonal Distmict Judge. or” ; and

(it) after clause (¢}, the following clause shall be inscried, namicly—

“fcc) hehas been a Commissioner ofa division or an administrative
Secretary to Government or an officer of the Labour Department
not below the rank of a Joint Lavour Comumisstoner for a period
of not less than two years ; or”

3. Insub-section (3) of section 7A of the principat Act,— Amendment of
seciun 7A of
() for clause (aa), the following clause shall be substituted, Central Act 14
ramely— of 1947.

“faa) he is qualified for appointment as, is, or has been, a District
Judge or an Additional District Judge; ot ; and

. For Statement of Objects and Reasons, see Haryana Government Gazette (Extra ),
dated the 30 June, 1976, page 1 180.
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(i) after clause (aa), the following clause shall be inserted, namely:—

“faaa) he has been a Commuisstoner of a division or an Admimstrative
Secretary 1o Government or an officer of the Labour Departiment
not below the rank of a Joint Labour Commissioner for a period
oifnot iess than two years ; or.
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